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ORIGL\AL APPLICATI( N N O. Sj 79 OF 2006 

CttcCL stiie io1Oct02007 

A. Ka-e.wai: Rao, 	.,......--....- 	App1icant 

Vs. 

f india & ( ther. 	 Respondents 

. WhUie t be ie,crred 	je rtei 	r n:W 

Whether it be circulated to l the Beiiehe if 

A u  n -tnIVC Tnbuti or not 

(KULD'IGH) 
V tC ECHAIRMAN 



CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCIL CLTTACK 

ORIGiNAL APPLICATION N0.879 OF 2006 
Cuttick this the 	 otOtobei 2007 

C ORA M: 

HON BLE. STIRI KULDIP SINCH, VICE-CHARMAN 

IN THE CASE OF: 

Sri A Kateswar kao, a2ed about 29 years son of A. Laxman Rao, 
At/Po. Khallikote, Dist, Gaiiam. 

...............Applicant 

By the Advocates)) .......................M/s i)ipti Raniar Mohapatra, 
T,K Acharva. B, Pasayat, 
1 iss. S Pradhan 

Vs. 

Unioi of India represented thorough its Chief Post Master 
General, Oriss a Circle, B hubaneswar, At/Po/B hubaneswar, 
r.. 	.-1 1\.aurua. 
Supen.ntendent of R .M S,, B .0. Division, B erhampur, 
At/Po . B erhampur, Dist. Gan am. 

................Respondent(s) 

.M 	. 	. 	aBy the Advocate(s).. ......... 	 ...... . 	r.SBJ en  
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Silk! K 1,1.1"HP Si\GH, V!CE-CHAlRMA 

Heard Mr.Dk. iohapatra Ld. Counsci tar the Applicant and 

Mr. S.B.Jena, Ld. Counsel for the Respondents The A:ppii cant. has 

filed this O.A. seeking direction to the Respondent No.2 to provide 

hin) all appointment under Rehabiitat.on Assistance/ compassionate 

ground in a regular post within a stipulated time, 

The facts as alleged by the applicant. sin brief, are that, the 

applicant's father nartiely A L axman Rao was working under 

Respondent No.2 as Mail-man who died in harness. E.'pon his death 

the applicant had submitted an apphcation for being granted an 

appointment on compassionate ground. As stated by the applicant, 

the family of the deceased employee alter his death was leading a 

li fe of penury in indigent circumstances. The case of the applicant 

was considered by the Circle Relaxation Coimmttee which met on 

22 Februar 1998 and the Committee was pleased to approve the 

appomtrnent for compassionate appointment for the applicant in the 

cadre of Mad-man wider Berhampur Division. However, the applicant 

was given appointment vide Annexure-3 on a temporary arrangement 

at the minimum scale of pay and D.A. as admissible to a Mail-man. 

It is significant to mention here that in the appointment order it is 

mentioned that this temporar arrangement is done, in view of the 

linaricial stringency of the deceased employee and as there is no 

vacancy under compassjonate appointment quota in this division. 

Subsequently applicant was appoii ted as Graniin Dak Sevak GDS). 

The also filed an O.A. which was disposed applicant had earlier  

with a direction to the Reponden.ts for giving regular appointment in 

onie other pos 



The )eparimental Respondent 	ieed hi 	A. v 

counter affidavit. The respondents submiUed that the conipassionate 

apporntment caii be made only if a vacanc is available for that 

purpose and since there is no vacancy under compassionate quota in 

this Division. in order to miti.ate the hardship faced by the 

applicant';' fniily during tlie period the applicant was ordered to 

work aauist the leave vacancies on temporary basis and thereafter as 

per Aiinexure k5 the applicant was offered to the post of Grarnin 

Dak Sevaks. After receiving offer he has been working as such. 

H killi-i. i IR heard the U. Couji sc for the parties. gone through the 

records. 	At the outset the Ld. Counsel for the Departmental 

respondents suhniitted that if any vacancy in the post of Maihman 

becomes 'available under the compassionate quota, applicant will be 

offered the same. In my view of the circumstances the stand taken by 

the Respondents is quite reasonable, Unless vacancy is available 

under compassionate quota applicant cannot be appointed in regular 

manner. Since the Respondents agree that as and when vacancy will 

arise the same shall be offered to the applicant, so, .1 think this 0A 

can be disposed of with a direction to the Respondents that as and 

when vacancy i made available, the ame shall be offered to the 

apphcant in accordance with ru'es, Ordered accordmgiv 

With the above tIns ' •\ stands dispocd I.'. 
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